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Central Administrative Tribunal
Principail Bench

O.A. No. 1528 of 2000

New Delhi, dated this the 281t February, <2001
HON'BLE MR. S§.R. ADIGE, VICE CHRAITRMAN (A
HON’BLE DR. A. VEDAVALLI, MEMBER {J]

Shri Kartar Singn,
3/o ijate Shri Jage Ram,

1 s e

u.D.C.,
R/0 ©r. No. B88, Sector 12,
R.K. Puram, New Deihi-110022. Appiicant

(By Advocaie: Shri T.C. Aggarwal)
Versus
1. Chief Secretary,
Naiional Capital Territory of Deihn,
Shyam Nath Marg
Peihi-i100086

- n 3 L} - A (]
2. Ths Controiier ofv ACCOUNIS,
A 1]

Frincipail Accounis Oifice,

Govit. of NCT Deihi,
Mori Gate, Deih;—?TGD 06. .. Respondenis

{By Advocate: Shri Ajesh Ltuthralj

QRDER {Orail

y -

2. Appiicant seeks a dirsction ioc hoid

review DPC to consider and promoie him from the date

his junior has been promoied.

3 Shri Luthra nas invited our attention to
. . . s (z'hl‘/?h[ - :
the short repiy filed by ap A, A COpy of which 1s
handed over across ine Bar)enciosing the order datisd

8.12.2000 +that appiicant has been appointed to tihe
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4 Shri A
- Tt AQ wapey b s
gQgarwal asseris tha

in

appiicant 1s
aiso titied
entitied to arrsars of pay and ailowances fo
b S T
. .
the int ] "1
ervening period. No such prayer has been made

e relief paragraph of ‘the O
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Applicant may pursue this ciaim with the
:

concerned authorities and if any grievance stili

P N

survives i1t wili be open io him to agiiate the same

¢

, ‘ : through appropriate. originai proceadings in
accordance with jaw, 1T S0 agvised.
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5. Giving leave {o applicant as aforesaia
the opresent O.A. is dismissed as having becoms
infruciuous. No cosis.
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A Ve mimtt //),V/ L 7~

{Dr. A. Vedaval 1) {S.R. Adige)

. vember (J) Vice Chasrman {A)




